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(h ud {c). Und r the provi ·on of the 
Wild Ufc (Prot ctioo) Act, I 72, cutting o 
tr e i not p rmi 'ble in a tion I ark 
uni · ifi r lly permith:d by th hi f 
Wild Llfe W rdeo for th improvement 

d Uer m na ement of ild Lii . 

in 1h ttention 

ir. 

( ) 

f the 
lhi 

Alie tio A ai District M er, FCI, 
Td andrum 

HR[ A. N LALOR HADA-
NADAR: Will the Min' ter of 

RI UL TURE b pl d t tate: 

) whi h r the Food Corporation of 
India CJ IV employe Umoa Triv n-
drum ha mad c rtaio allegatio again 
th Dislricl · n n r F.C.l., Trivandrom; 
and 

( if o, detail of th 
:he a lien t ken lhereu '. 

ad 

(b Certain gener J U g tions h ve b n 
m d again t the o· trict M r, . .J., 
Trivandrum regarding non-ro lion of cer-
t in W tchmen at V lialhura ain and 
ub-D pol f F . .r. and reven ful attitud 
gninst W tch Ward Offici when 
uch · rcpan ie were pointed out The 
Ile tio h ve b n enquired into by th 

Man ger, Trivandr m. 
In LrucLions are b ing i d by him to 
o · trict Manager to dopt rotation I p t-

f alcbm n. The alien ti n rel t-
1 attitu r n l orne 
out 

Im.port of Trac.to from 

4 9. SHRI L. S. TUR: 
SHRI WAL KISHORE 

SHARMA: 

Mini ter o[ AGRICULTUR~ 
to tale: 

Government of lndi im~ 

l 445 trn tor from. 

b) if o whether il prop rly ch -
k d and t ted; 

hcthi r it 1 m th 
int bout 

d wh lh r it i l o in th 
f Gov mm nt that thi lr clOr i n f ilorc 

and farmer "C it ting for the refund 
of mon y; nd 
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